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paTeE OF ORDER 3  11-6-1998

BETWEEN
E.C. VARGHESE | eee APPLICANT

AND

Dr S.K. Mujumdar
Beputy Director General,

Geological Survey of India

Southern Region, HYderabad. . e« Respondent

ST . Ched V. VankAkaswaAra Rao

Counsel ﬁor.tﬁe Respondent : Shri N.Rs Devaraj

CORAM 3

jfhé Hon'ble Shri R. Rangarajan : Member (A)

‘The ‘Hon'ble Shri B,S.| JAL Parameshwar : Member (J)

" (order per Shrifhon?ble shri R. Rahgarajan, Member . (A))

Heard Sh:IdV..Vénkateswara Rao for the Applicant and

shri -N,R, Devaraj for the Respondents.

1

The safd O.A was disposed. on 20-6=1997 with. the

following direction $

we direct‘the Respondents to decide quickly
.within two months from the date of receipt of a
"c0py of this order and then consider. the case of

)
the applicant for promotion to the post of Assistant

Lagainst that quota "

|
.The Learned Counsel for the Respondent submitted that

" the Applicant s physical handicap has to be certified by
J




:r' : a Medical Board attnched to the‘chational Renabilitation
centré_foruﬂandicapped.nt vidya Nagar, Hyderabad. He was

directed to report to them fon getting the certificate., |
But that letter was issued to him on 30.,12.1997, The
Applicant failed to produce the certificate yet and it is
ascertained by the'Respnndent that the Applicant has not
reported to the authoriiy, Hence the Respondent has fully
complied with the directions given by this Tribunal and by
denié&ng that a physicglly handicapped person??égggg}ed
physically handicappqdléfter entry into service is also

eligible for prbnotion-ngainst that quota.

. The hearned,Counsel for the ‘Appiicant submitted that.. .
he has also been certified as a physically handicapped by
the Head of the Orthopaedics Department, Nmzama’Institute
of Orthopaedics and Specialities. Punjagutta, Hyderabad
on 5.6,1980 and 12.7.1980 and the original certificate

" issued by the Superin%qndent, ﬁizams‘Institute of Ortho=
paedics and Specialitles, Punjagutta, Hyderabad is“alneady
available in ;he Aﬁministra?ion. Hence, the question of

sending him to the Rehabilitation Centre at Vidya Nagar

does not arise and is not bound by rules also.. Hence,
_ the Respondent haé\wilfully disobeyed the orders of this

Tribunal .and hence fully liable for contempt.

Whether sending of the Applicant:for certifying his
physical handicap by the Rehabilitation,Centre,at Vidya
Nagar is entirely different point. If the Applicant is
aggreived by that order h@ is to initiate fresh proceedings
under Section 19 of thg §d@ini§trative Tribunal Act
chailénging that order;;:Thé Députy Directon General
has felt that he should be examined by the said Re-

habilitation Centre at Vidya Nagar and such an order

cannot be -obliterated without setting aside such an order.

.
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Hence, the Applicant must .necessarily get the certificate

iE_hé waﬁtsrgpomotion, Hence, this contention is rejected.

-

It is further submitted by the Learned Counsel for
the Respondent ﬁhat:fﬁé Appiicént had already been promoted
in ﬁis turn and if he is ordered to be promoted against
the physicaliy handicéppéd quota he may get a few
months* advantage. Eu; this statement is denied by the
other side, This is not the-point for consideration
in this %;gi

In view of the fact that the Applicant has been
directed to get the necessary certificate from the
Rehabilitation Centre at Vidya Nagar and as that
certificate has not ygi been furnished we de—met come
to the conciusion thaf"the order of this Tribunal has
ast been complied wiéﬁ. Hence, we do not find any

|
contempt in this caqu The C.P. is closed. No costs.
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